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wdia,- aad are getding in speh with |

iqe dow Ropaniap leagersndp It js pur
hape dhat the Mational Salvation Front

it e, ghie to successiully guide the
sestipies of the Romanian people &

ey D%loetul and. demacratic future.

The_ Qovemment warmly welcomes
the movement towards a more hymane-
angd liberal system in Romugnia. The
Government and people of India wish
tbe Romanian people success in the
goals they bave get before themselves, -
and greater progress and prosperity.
We extend our support and coopera-

tion to them in yebuilding their eco- -

nomy and joining the mainstream of
the world economy. We have alxeady
offered to Romanig urgently needéd
medical and humanitarian relief assis-
tance. We are confident that the ties
of {riendship, cooperatim and under-
standing between India and Romania
will be strengthened and expanded in
the future undgr an open system in
Romanig.

THE VICE-CHAIRMAN (SHRI B.
« SATYANARAYAN REDDY}: I do not
think there is ang need for seeking
clarifications on this , statement. Of
course, if any hon. Member ipsists...

AN HON. MEMBER: Do not pro-
voke, -

SHRI V. NARAYANASAMY (Pon-

dicherry): We want a statemient from
the hon. Minister on $ri Lanka. He
had agreed. |

THE VICE-CHAIRMAN SHRI .B.
SATYANARAYAN REDDY): We will
now take up the next item. Statement
by the Minister of Surtace Transport,

1L Re Bclnstatement of Dismissed
Employees of Delhi Transport
Corporation

PHB MINISTER OF SURFACE

TRANSPORT AND THE MINISTER -

OF COMMUNICATIONS (SHRI K. P.
UNNIKRISHNAN). Sir, as this House
is aware, consequent to the strike by
the employees of the Delhi Transport
Corporadion in March, 1988, 3125 DTC
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eraployees were dismissed by the
Management. These dismissals were
“dnage arter ipvoiing the provisions ot

_ile Essennal Services and Mawnten-

ance Act, 1981, and uiso the special
Rigvisions of . the Dethi Trangpori
Lawa (Amendment) Act, 1971,

A number of represent‘e\tions werg
" made by the dismassed’ employees for,
reinstatement throughout 1988 and
alsp during the current year. Affer a
long lapse of about 19 montHs, the
previous Government dgcided in Octo~
ber, 1889, on the eve of the general
e]ecﬁons, that the dismissed empioyees
may be taken back on the condition
that. the employees wishing to rejoin
the service ought to put in a mercy -
petition gnd accept other very stift
conditions which were also prescribed
for their readmijssion to duty. In view
of the extreme hardships they were
put to and the distress which they
had experienced; over 2600 dismissed
workers submitted such mercy petition
. and about 2400 employes agreeg to
these conditions; and they were reap-
pointed.

After the assumption of office by
the Present Government, a number of -

* representationg were received from the

affected. employees, Trade Union
Leaders and many Howble Members
of Parliament stating that some of the
conditions prestribed for the rein-
statement of the cmployees -were
‘unfair’ and needless stiff and urging
the "Government to reingtate all the
* dismissed employees.

The Government have carefully con-
sidereq the matter and have decided
that the dismissed employees should
be reinstated without insisting —upon
a mercy petition but on a simple re-
presentation _and without prescribing.
any other inequitous or humdlating
condifions. The D.T.C. Management
has been instructed bv the Govern-
ment not {0 insist ‘upon a mercy peti-.
Jion and also to delete some of the
conditions for reinstatement to duty,
wl;ich they had earlier pteseribed.‘

=~ . .Many Hon'ble Members of Paplia-

went and Trade Union Leaders also

-
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- rep¥esented ‘that' the- condition that
tthe period of absence of- -Guty on
- account: of. gismissal be. -{reated- &®
-‘diesinon’ for all-purposes; should be
- reviBwed, : Goverpmerit,, Baver deci-
. ded-"that the» claims of- the- dismissed
employeesier .pay-and other. Benefits
durn;\g fhe pericd of their dismistal
be” conshferéd by the Governznent
and a ‘decision taken thereon expedi-
tiously.

-

Php strike in March, 1988 and its . |

[ RAJYA SABTA]

gttergnatb., hagd . cteated a . feeling of
, confrontation_ between,  the DTC. and
. Aty workers.. The Delhi Tr_anﬁnort;Cor-
. gora’cmnL plays a, very. Significant. role .
.in the transportahop of commuers in
De1h1 It ig “thig Government’ hope
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gl ‘efideavour that the workers znd
- (e $faff‘and Management in DTC will -
~ f tior® izr 5 harmonious manner io
- agk ve’ the’ cemmon objective of .
-proviﬁg “the' services rendered by !
Gorporaiﬁo'ﬁ o the public of Delhi.
Hope That the gesture shown by Gov-
eﬁ'nment woulﬂ‘help COMMENCe a new
- era of manaqurrent-—labour coopera-
ti‘on in[‘the C9rp0ratmn
THE VICE-CHAIRMAN (SHRI B.
. BATYANARAYAN-- REDDY): The
.Hotise? “starMs - adjourned to meet
-tomo'i*?o{v "at- 11,00 am, v

The House then ad;ourned
.. -, af,thirty-four minutes past
- . nhine,.of‘the clock till eleven
of the clock on Friday, the

29th December, 1989.



